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leaders’ escape

to Tibet (C.A.)
had been esfablished. On the pro-
posal of sealing the border, we have to
take inty consideration our special
relationship with Nepal.

Shri Surendranath Dwivedy:
(Kendrapara): Whatever be the re-
lationship, when it is affecting your
security, would you not do it? I had
gone there and seen it, A man can
come and go. I do not think your
security forces are in g position to
prevent them from =zoing and coming.

Shri Y. B. Chavan: Besides, Sir, the
sealing of the border is easily said but
it is rather difficult to do it. Ay the
same time, we are taking care to pee
that this type of people do not cross
over to that side and it is for that
patrol posts are created.

Shri Hem Barux: When the Minis-
ter says that sealing of the border is
difficult, doeg he admit his impotency
to do thatr
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Shri Y, B. Chavan: I think the first
part of the question I have already
answered: that it is felt that not a
single gun has been so far recovered.
About the import of arms from across
the other border, I have said that 1
have reason to believe thatin the
early stages of this trouble, there was
such import of armg,
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Mr. Speaker: Shri Jagannath Rao.
Joshi—not present.
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12.31 hrs,
BUSINESS OF THE HOUSE

Shri Ranga (Srikakulam): Sir, in
regard to the businesg of the Hovse we-
have been told by yourself as Chair-
man of the Business Advisory Com-
mittee that this session would be over
by the 12th instant, Wge would like to
have an assurance that it will certain-
ly be over on the 12th and that it
would not be extended,

Secondly, my hon. friend has got a-
long list of business. You expressed:
the hope that we should co-operate
with you in seeing that the whole
thing would be completed. I do not
think it would be possible,

Mr, Speaker: It would not be possi-
ble.

Shri Ranga: In the light of that, I
would like you to kindly recongider
it. Let them reconsider their own
agenda of business, I have already
sent a suggestion to the Home Minis-
ter that all the leaders in the Opposi-
tion were unanimous in sending that
suggestion to him. I would like them
to consider that suggestion, apart from
the suggestion that in regard to the
Unlawful Activities (Prevention)
Bill, there ig great need to send it to
the Select Committee.

Shri Surendranath Dwivedy
(Kendrapara): There is already &
motion for reference to the Select
Committee,

The Minister of Parllamentary
Affalrs and Communications (Dr Ram
Snbhag Singh): As you know, we are
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having a very heavy agenda for this
week, and the House has earlier ac-
--cepted the suggestion to close on the
12th, but the Government would like
the business which wag to be finalised
in this session, to be completed by sit-
‘ting for an extra hour if poasible.
I hope you will agree. As regards the
suggestion of Prof. Ranga and other
opposition leaders who have also join-
ed him regarding the Unlawful Activi-
ties (Prevention) Bill, we would very

much like this Bill to be adopted this
. session,
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Shri Nath Pal (Rajpur): Mr. Spea-
ker, Sir, I wish to make a small sub-
mission, I fully endorse what Shri
Madhu Limaye has submitted with
regard to this Bill, Even when it was
introduced, we had made clear our op-
Position to it, and very reasonably; we
repeat that there is no justification for
bringing this Bill, If Mr. Chavan is
short of powers, I would request him
to look into the emergency powers; he
has those emergency powers and so he
has already got full powers under
which he can deal with any situatien.
But, it the Bill is to be discussed, we
think it is road-rolling or rail-reling;
they are rushing it before the House.
Do not stampede the Lok Sabha into
accepting such important Bills,

Mr. Speaker: All right: I

call of.hers also,

have to

Shri Nath Pai: Sir, my original sub-
mission begins now, It is this. After
a long effort, we have succeeded in
getting your consent to have this
motion about the discussion of the
D.A. You know how gravely the en-
tire two million and more Govern-
ment employees are agitated over the
delay in taking any decision on this
question. 1 do not know what the
Government is going to do with regard
to this. A discussion was to take place
today, but we know that the unfor-
tunate death of an hon, Member of
this House postponed it. But ig it
being scuttled? It is a very impor-
tant discussion which we won after
so much effort in this House. Already,
30 leaders of the Defence Employees
Federation, who have legitimate grie-
vances, are on fast. I want to know
what is happening to this discussion, I
am raising it now, because we have
very little chance of claiming your
attention.

Mr. Speaker: It depends ¢n fthe
Government.
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Shri J. B. Kripalanj (Guna): what
T will say is that if this particular Bill
ig so urgent, let it be passed without
discussion: or it may be that when we
disperse they can issue an ordinance.

Shrf Frank Anthiony (Nominated-
Anglo-Indians): I have given an
amendment for reference of this Bjll
to the Select Commitiee. Ag my hon.
friend Shri Madhu Limaye pointed
out, it has become a convention in the
House that where a Bill is of a contro-
versial character, it should be referred
to the Select Committee, This Bill is
not only of a controversial character
but it seeks to take absolutely dra-
conian powers.

Then, the real object for bringing
this Bill was pointed out by Mr,
Nanda, namely, when Government in-
tended to apply the Defence of India
Act and the Rules to a restricted ares,
and in view of that, to fill in a vacuum
which would arise, they needed this
measure. But now, since they have
still got the Defence of India Act and
the Rules applying to the whole
country, such blanket powers sought
in this Bil] are not necessary, Where
is the frantic hurry for this? I may
go along with some other provisions,
but some of the provisions in the
Bill are ex facie unacceptable.

Shri S. M. Banerjee (Kanpur): Sir,
if you gg through the list of business
for the 11th and 12th August, you will
find that the agenda is so full that we
cannot complete the work unless we
get four or five days more.

Secondly, 1 fully gupport the sug-
gestion expressed by Mr, Madhu
Limaye about the Unlawful Activities
(Prevention) Bill, T have 302 amend-
ments not in my name, but in the
name of so many hon, Members.

Mr. Speaker: How many are yours?

Shri 8. M. Banerfee: I may have
none, but I am entitled to make this
plea. I know that last time, when this
Bill came, a motion wag brought in
by my hon. friend Shri Chatterjee that
the Bill be circulated for public opi-
nion, Even that was not accépfed. So,
T woulg réquest you kindly to save
‘us from these things.
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The next point is this, I was defi-
nitely promised that g discussion in
the name of Shri Sondhi and us on the
dearness allowance will come up on the
Hth. (Interruption), Kindly hear
me. I am not going tg mention any-

thing else. The hon. Minister is
aware—

An hon. Member;
going on.

There is a fast

Shri S. M. Banerjee: Yes; we have
already fold the Defence Minister; we
are starting our fight today, That Is
a different matter, Now, I am on this
point, namely, about 52 lakhs of Cen-
tral Government employees will be on
strike from 11th September. So a
discussion on the dearness allowance
question should be held: I would
request you. The Unlawful Activities
(Prevention) Bill can wait, and some
discussion on the dearness allowance
question should be allowed,

Shri P. Ramiamurti (Madurai): Str,
at the fag-end of this session, this Bill
is being brought before the House; ft
is being rushed before the House.
They want to reduce thig discussion
to a terrible farce; this kind of dis-
cussion for just five odd hours on a
very controversial thing, which has
about 300 amendments, is wrong; you
cannot just road-roller it. The better
thing, as Acharya Kripalani said,
would be, you had better pass the Bill
without any discussion! You do not
even hear us. You do not want to
hear us. If this is the attitude shown
by the Government that they do not
want to hear any argument from the
hon, Members of the House, what can
be done? They have the powers to
pass them; simply because they have
got the majority, they want to do like
that. Let themr do it. But why
make 2 farce of g debate at all? Let
them pass it!

Shrl Nambiar (Tiruchirappail):
Evep that mapority is a slendsr
majority. It has already been proved..
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Shri P. Ramemurti: Why have a
«liscussion in such circumstances? It

ds just g farce,

Mr. Speaker: Order order, I will
-call one Member from each party.
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Shri H. N. Mukerjee (Calcutta-
North East): Mr, Speaker, Sir I have
learnt in Parliament that certain con-
wventions are rules and when  Shrl
Mavalankar was Speaker he told us
in the Businesg Advisory Committee
that in regard to allocation of time to
gerious legislative measures and simi-
lar thingg unanimity is important, and
even though Government might insist
on its programme the allotment of
time should always be subject to con-
sent on the part of the Oppeosition, 1
have been more or less sustained in
parliamentary life in spite of the jolts
I have got so many timeg by this kind
of feeling that after all Parliament
does provide for some kind of fair dis-
cussion. It appears that the entire
Opposition is agreed that in so far as
this unlawful—whatever it is—Bill is
concerned, a discussion to pass it
would be absolutely inadequate and
unacceptable as far as we are con-
cerned, jn the time that is given,

Mr. Speaker: So, you also agree
with them,

" 8hri H. N. Mukerjee: Therefore, you,
€ir, as Speaker, would have to do
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something about jt, I am not going
to see you subordinate your position
to that of Government which might
like the Bill to be passed,

Mr. Speaker: I belong to the House,
not to the Government,

Shri H. N. Mukerjee: You also have
@nherited certain traditiong of activity
in this House which is why it is for
you to put your foot down, When we
are told that we have 9 hours to go in
which we can discuss the education
policy, discuss this Unlawful Activities
Bill, discuss the D.A. matter al] of
which are terribly important and
about which before we adjourn for a
two months recess we should be in g
position to tell the country something
positive, you have to put your foot
down and prevent Government from
rushing any kind of legislation
through. Government should know
that only day before yesterday they
were defeated in a vote and then they
got a majority of 6, They should know
where they stand.

Mr, Speaker: Now, because unfor-
tunately, we lost a comrade of ours
yesterday and we had to adjourn we
have lost another five hours. I wonder
whether we will be able to finish all
the work as contemplated by the
Business Advisory Committee, It is the
desire, I am sure, of many Members
of this House that we ghould adjourn—
I know that iz the desire of the Gove-
ernment also because Dr, Ram Subhag
Singh also agrees that we should ad-
journ—latest on Saturday, the 12th.
Therefore, now I would like Govern-
ment to tell us how we are ip arrange
our business in such a way that we are
able to complete the whole work.

Dr. Ram Subhag Singh: As you
know, Sir, the Business Advisory
Committee unanimously allotted this
much time of 5 hours to this Bill,

Ap hon, Member: We objected.

Dr. Ram Subhag Singh: It was un-
animous. Sir, you presided over the
Committee,
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Dr. Ram Subhag Singh: About the
<question of completing the work be-
fore the House, it was precisely for
this that I requested you and the
House that we may sit extra hours
and even, forego the lunch hour if
hecessary.

Mr. Speaker: As Dr. Ram Subhag

Singh said, we did discuss it in  the
Business Advisory Committee, They
also raised certain objectiong and

suggestions were made that it may
be referred to a Select committee and
all that. Ultimately it was included
in the list of business, Now I would
like to know from the hon. Minister
of Home Affairs whether it would be
possible, with the three hundred and
odd amendments that have been tabl-
<d, to pass this Bill in five hours.

The Minister of Home Affairs (Shri
Y. B. Chavan): 1 really do not know
whether we would be able to finish
it within that time. This limit of 5
hours is not something which I have
decided. It has been fixed by the Busi-
ness Advisory Committee. I hope to
finish those amendments in five hours.
As far as the Bill is concerned, I did
give an earnest consideration to the
request made by hon. Members. This
is g very jmportant Bill which had
been introduced quite a long time ago.
Unfortunately, it has come to be taken
up at the fag end of this particular
session. We regard this Bill to be im-
portant and also urgent. I would be
failing in my duty if I do not convey
this view that I have.

Shri Nath Pal: Either we will fili-
buster or we boycott this, We know
something like filibustering, We have
never done it before. Why don't you
accept our proposa] for sending it ta
a Select Committee?
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Shri Y. B. Chavan: I personally do
not think this is a Bill for which it is
necessary to go to a Select Committee,
because the maip principles have been
discussed for years (Interruption). It
is my view. Hon. Members may not
agree with it, But I should be allowed
10 eXpr:ss my view,

Shri Surendranath Dwivedy: Select
Committee has nothing tc do with
principles. All the clauses of the Bill
have to be scrutinised.

Shri Y. B. Chavan: Really speaking,
there are not many clauses, There
are very few clauses . Only one or two
clauses are really important; the other
clauses are only consequential clauses
There is nothing complicated in this.
Where a Bil] is complicated or there
are a number of clauses, consideration
by a Select Committee is necessary.
Wher: the more important clauseg are
only two or three, I do not think a
Select Comumittes s necessary.
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Mr. Speaker: All ohe leaders were
made their position very clear,

Shri Jyotirmoy Basu (Diamond
Harbour): In the Business Advisory

Committee we had said that jt may be
put off til] the next session.

Shri Ranga: Sir, only a few minutes
back my hon. friend, the Home Minlis-
ter, expresseqd his helplessnesg jn re-
gard to the Naxalbari question and
some of our people going over 10
Ching and so on because that State
Government ig not under their con-
trol, That Is the case in the major
portion of this country. Here are all
these people who also claim to repre-
sent the people as many as those peo-
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ple themselves, (Interruption). Even if
it comes to its worst, we represent the
country by halves.

An Hon, Member: More than 67 per
cent,
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Shri Ranga: By a mere cltange of

our democratic system they have
a larger number, But, on the other
hand, we claim to represent larger

numbers of people, of voters. For this
reason, Sir, I am mentioning this
that we claim to represent larger
number of voters in this country (In-
terruptions). May revered leader,
Acharya Kripalani, has put even more
elequently and, at the same time, in
the briefest possible words, a  poser
before them which, I am afraid, un-
fortunately, has been lost on our
friends because they do not seem to
have either a sense of humour or a
sense of proper democracy,

What is it we asked? We asked that
this Bill should be gent to the Select

Committee. Fortunately, the Prime
Minister happens to be here, Let
them give this 5 little thought and
consider whether it would be in  the
fitness of things—I am making this

appeal to them to think—and the
respect dque to you and to this House
that they should continue to proceed
in this deflance of the unanimous view
of the whole of this Opposition which
represents the great majority of the
people and continue in the wrong
procedure? If they do so0, they will
only be asking for their doom at the
earliest possible moment.

Mr, Speaker: After all, they have
placed their view before the Govern-
ment, There are only two days left.
They want to push through this Bill
and the Education Commission Report,
These are the items w!‘tlél‘i have been
accepted by the Business Advisory
Committeé, How much they can push
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through, let us see. Let us not spenich
any more time on this discussion, We
will now take up Papers to be lid dn.
the Table,

1251 hrs,

PAPERS LAID ON THE TAELE

Securrties CoNTRACTS (REGULATION)
AmENDMENT RuLEs, 1967,

The Minister of State in the Ministry
of Finance (Shri K. C. Pamt): Sir,
on behalf of Shri Morarji Desai I beg
to lay on the Table a copy of the
Securities  Contracts = (Regulation)
Amendment Rules, 1967 published in
Notification No, G.S.R, 1006 in Gazei=~
te of India dated the 22nd July, 1967,.
under sub-section (3) of section 30 ui
the Securities Contracts (Regulation)
Act, 1956. [Placed in Libray, See No.
LT-1376/67.]

NOTIFICATION UNDER THE INDIAN
TARIFF ACT.

The Minister of Commerce (Shri
Dinesh Singh): I beg to lay on the
Table a copy of Notification No, S,0.
2461 published in Gazette of In
dated the 24th July, 1967, under sub-
section (2) of section 4A of the Indian
Tariff Act, 1934, [Placed in Library,
See No. LT-1378/67.]

INDUSTTRIAL EMPLOYMENT (STANDING.
OrpErs) CENTRAL (AMENDMENT)
Ruies, 1967,

The Minister of State in

it#y of Labour, Employment and'
Rehabifitation (Shri L. N. Mishra):
Sir, I beg to lay on the Table eql‘:r{
of the Industria] Employment (%_t.qu_l_ -
ding Orders) Central (Afpendment)
Rules, 1967, published in Notilcatiod
No. G.S.R. 1128 in Gazette of India
dated the 29th July, 1867, under sub-
section (3) of section 15 of the In-
dustrial  Employment (Standing:
Orders) Act, 1948. [Placed in Library
See No. LT-1373/687.]



